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INTRODUCTION 
I, the Chairman, Committee on the Welfare of Scheduled Cutea and 

Scheduled Tribes having been authorised by the Committee to lubmit the 
Report on their \';half, prcacnt thia 49th Report (Tenth Lot Sabba) on 
Reservation ·for and Employment of Scheduled Castes and Scheduled 
Tribes in Indi8n Oil Corporation'Limited includina rcacrvation for sea aad 
STs in grant of GUPetrol Agencies. 

2. The Committee took evidence of the reprcacntativel of the Mioiatry 
of Petroleum and Natural Gu and Indian Oil Corporation Umited on 
16 February, 1995. The Committee wish to express their thanks to the 
Officers of the Ministry and Indian Oil Corporation for Placinl before the 
Committee material and information, the Committee wanted in connection 
with the examination of the lubject. 

3. The Report was considered and adopted by the Committee OD 
2S April, 1995. 

4. A summary of conclu5ionS<tecommendations contained in the Report 
is appended. 

NEW DELHI; 
April. 1995 

Vaisakha 1917 (5) 

PARAS RAM BHARDWAJ. 
Clulirnuua, 

Comminee on the WelflUe of 
Scheduled Castes and Scheduled Tribes. 

(v) 



CIIAPTEIt I 
INTRODUcrORY 

(a) OrpDJutioui let lip 

1.1 The Committee have beeD informed tbat the Indian Oil Corporation 
Limited (IOCL) was established in 1964 with ill reptcred office at 
Bombay. IOCL has 3 divisions, aamely, Refiocrica and pipeliDca Division, 
Marketin& Division aDd Assam Oil Division, betides the Corporate Office 
and Research and Development Centre. 

1.2 The Corporation is managed by the Chairman and me whole time 
Directors namely, Director (Marketing), Dircc:tor· (Refiocriea A PipeliDel), 
Director (Research and DevelopmeDt), Director (PersoDocl) and DirecIor 
(Finance). The Refineries and Pipelines Division is beaded by Director 
(R&tP) and Marketing Division by Director (Marketinl). Director (RAP) 
is also the Dircctor-incharge of tbe Assam Oil Division. Researcla and 
Development Centre is headed by Director (R&tP). 

1.3 Refineries et Pipelines Divisions have five operatina refineriel at 
Guwahati (Assam), BarauBi (Bihar), Jawahana.gar (Gujarat), HUdia 
(West Bengal) and Mathura (U.P.), besides a octwork of crude oil and 
product pipelines. The latest refinery under conllruction is located at 
Panipat in Haryana State. 

1.4 Digboi Refinery in Assam previously operated by the cntwhile 
Assam Oil Company, now forms part of Assam Oil Division of Inclan au 
Corporation. It also deals with Marketing operationa in North-Elltena 
India. 

1.5 The Pipeline Wing and each of the above refineries is headed ." aD 
Executive Director/General Manager who reports directly to Diroc:Ior 
(R&tP). In addition vllriouS lJ'Oup/departmental heads in respective diIci-
plines at (RetP) Head quarters also report to Director (R&tP). 

1.6 The Marketing Division with ill Head OfflCC at Bombay b. lout 
Reponal Offices at Delhi, Bomaby, Calcutta aDd Madras, each beaded by 
an Executive Director. Under each region, there are Division OfIicea, 
LPG Area Offices, Installations, Depots, LPG Bottling Planll and AYia-
tion Fueling Stations. The Executive Directon of the Regions and Group! 
Departmental beads report to Director (Marketina). 

(b) Board ~ DIndon 

1.7 The Committee bave been informed that as on 25.8.1994, tbcre are 
8 Directon in the Board of Directon of I.dian Oil Corporatioa. 

I 
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1.8 On beinl asekd about the procedure for selection and appoinbDellt 
of Functional and part· time Directors it has been stated that the poRI of 
FuDCtionai Directors on the Board of 10CL are filled .on the recommenda· 
tiona of the Public Enterprilca Selection Board (PESB). The vac:aaq II 
reported weD in advance to the PESB. T)le recommendation of the PESB 
is considered in the Ministry and after obtainin, the approval of the ~ 
Appointment Committee of the Cabinet (ACC). the candidate is ap-
pointed. 

1.9 It bas been further informed that the part time Oovernment 
Directors are appointed on the Board of IDe by the Ministry of Petroleum 
IDd Natural OUt U per the provision of the Articles of Associations of the 
CompIDY· 

1.10 On bein, questioned whether any member in the Board of 
Directors belonl to SCIST community. it has been stated that one of the 
part time directors belonp to Schduled Caste. 

1.11 The Committee further enquired about the policy of the Govern-
ment re,ardinlapointment of Sc/sT persons on the Board of Directors. it 
has been replied that as per the existinl policy of the Government 
formulated by the OPE persons with proven ability in the ficlds of 
Administration. Finance. Industry etc. are considered for appointment as • 
whole time Functional Directors of PSUs with a view to makinl the 
Boards more profeuional. It is the endeavour of the Ministry to appoint 
one SCIST whole time or part time Director on the Board of the IOC. It 
bu been further ltated tbat tbere is no reservation of SCIST in the Board 
of Directors of 10eL. 

1.11 The Committee observe that the posta or functional Dlrecton on the 
Board 01 IOC .... IIUed on the recommend_HoDl or the PubUe Enterprllel 
Seleclloa Board (PESB). The recommendation or the PESB II conlldered In 
the MlnlsUJ aDd after obtalnlna the approval of the Appointment COlllmlt· • 
lee of the Cablaet, the cudldate II appointed. Tbe Committee furtber DOle 
that the part lime DIrecton .... appointed on the Board or IOC by the 
MInIstry or Petreleum .... Natural Gu, as per tbe provlslOD 01 the Articles 
01 Aaodalloal of the Compaay. 

1.13 The CollllDlttee Dote that one of the part time Dlrecton beloap to 
Scbeduled Cuae but lbere II no provision of appolnlina any Dlndor 
beloa&lnl to SCIST on the Board of Directors. The CommIlIee ....... to 
IIOle that at prelent there .... 5 functional dlrecton but nOlle or thelll Is 
beloaalnl to SClST. 

1.14 AI per pan 2.1 or the Brochure on menallon for SClancl STI (lib 
Edilloa) brouabt out by the Mlalstry or Penoaael, PubUc GrlevllDCel and 
PeDiIoDl, then II men_tlon or 15% and 7.5% ror SC. and ST. In ." 
appointment to IJ'OUp A 1*ta nUed by direct recruitment throuah nom .... • 
tIoaI8dvertilemeDt. , 



1.15 The Committee fIu1ber DOte that the post of Functional Dlrecton on 
the Board oflOCL hal DOt ben exempted from the purview or reservalloo 
orden (Para 3.1 el the Brocbure). Therefore, DOt provldwlC reservlltwD fur 
appolabaeal 10 the past of fUactloaal director is DOl In accordance with the 
provilloa of reservation poky of the Governmeat or India. 

1.1' Tbe CommIttee II fill the flew that with serious rlforts, It should nol 
be dUlled lor abe MlalslrJ to ft.ad -out a penoo of merll and compelmce 
.... SCIST catepries for IDchasioa ill tbe Board of Directors. The 
CaaamItt_, 1Mnfon, I"IICG8UDCDd lluit hcuc:crortb all appointments 01 
hactloaal DIncten ....... be made as per the provision of roIters 
prescrlhed for Group A pests. 



CHAPTER D 

RECRUITMENT 
(a) R ..... Uoa ID Senk:eI 

2.1 The Committee were informed that in RAP Diviaioa aDd Marketin, 
Division the Presidential Directives were implemented w.e.f. 24.3.71; in 
R&D Centre w.e.f. the date of ita establilbment i.e. 10.3.1972 aDd in 
AOD w.e.f. the date of take over by JOe i.e. 14.10.1981. 

2.2 The prescribed percenta,es of reservation are u under: 

(1) Post filled bv direct Recruitment: 
Reservation 

se 
(a) Direct recruitment on AU India 15% 

basis by means of open compet-

ST 

7.5% 

Ition. 

(b) other than at (a) above 16.66% 7.5% 

(c) Direct recruitment to posts nor- As per the prescribed roster for 
mally attracting candidates from concerned State. 
a locality or region 

(2) Posts filled by promotion 

<a) All posta in the staff category 
and upto the lowest rung of 
Group 'A' 

(b) Within Group 'A' (Officers 
posts) 

15% 7.5% 

AI per the Presidential Direc-
tives in promotioaa by selection 
to posts within Group 'A', 
which carry aD ultimate salary 
of R.I. ~ p.m. (now revised 
to R.I. 6900.'p.m. or lela, the 
SCIST officers who are senior 
enou,h in the zoae of consider-
ation for promotion, 10 u to be 
within the, number of vlCaDcies 
for which the select list hu to 
be drawn up, are included in 
that 1iat prOYided they are not 
c:oaaidered unfit for" promotion. 
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2.4 The recruitment made by loa. from 1992 to 1994 hu Ihown that. 
large number of vacancies in aU c:atcaories of posts in respect of SCS and 
STI baa been carried forward. It is clear from the figures that 156,39 and 
34 poIts relating to SCS and STh have been carried forward to tbe yean 
1993, 1994 and 1995. respectively. 

2.5 From tbe statement of year wise recruitment for the lut three years 
furnished to the Committee, it hu been observed that the carry forward 
vacancies in Group 'A' wu 62, 13, and 16, in Group 'C' 59, 21 and 9 and 
in Group 'D' 35,s and 9 during 1992, 93 &: 94 respec:tively. 

2.6 On being asked to explain the reasons for tbis larae number of 
carried forward vacancies in respect of SCI and STI durin, the last 3 years 
in aU the cate,ories. The Committee were informed that Iuffic:ieDt DlIIDber 
of SCIST candidates were not available in certain c:alC,oricl of posta in 
spite of wide publicity and major relaxatioDl. The other I'CIIOn stated wu 
non acceptance of appointment offers by selected SCIST candidatel. 

2.7 The Committee were further informed tha. to overcome the carried 
forward vacanciel, lOa. held discuuioDl with tbe officials of National 
Commission for SClST, who opined that to eliminate dead backlo, 
wherever possible recruitment at the entry levels under Jroup 'C' may be 
made to cope up with the existing dead backlog under Group 'B'I'C'. With 
this arran,ement IOCL could appoint 14 SCI and 34 STI a,ainlt dead 
backlog. 

2.8 From the ltatement, it is also observed that the bacldo, vacancioa 
for SCI and STs in Group 'A' posts durin, 1993 were 13 wbicb ina-cued 
to 16 in 1994, tbe reason stated for backlo, is non-availability of suitable 
SClST candidates in tbe fields of ManagementlEngincer Trainees, Medical 
Officen, Accounts Officen, Boilen, Enaincen, Researcb officen etc. Non 
acceptance of offers by 22 SC and 7 ST candidates durin, 1991 to 1993 hu 
further accentuated the problem. 

2.9 It is observed from the statemeDt tbat the bacldo, vacancies in 
Group 'C' for SCI and STI were 21 in 1993 and 9 'n 1994. The Committee 
were informed that the sbortfaU in aroup C services wu the combined 
effect of various rosten maintained in different States where the of6cesl 
UBi.. of loa. art located and tbe backlog at one place cannot be 
intercban,ed with the bacldoa at other pIKe. The main reuon staled for 
sbortfall in Group C is DOD-availablility of suitable candidates in the 
caleaories like Aun. Chemists, operalOrl, tccbDicians etc. Non acccptaDce 
of offen by SCIST candidates existed in this cate,ory also. 

2.10 The Committee observed that sbortfall in Group D bu increued 
from 5 in 1993 to 9 in 1994. The IOCL Ulured that this will be cleared by 
recruitina required number at Barauoi Refinery and Marketi ... DivisioD. 

2.11 Whea the Committee wanted to know what lpecial mcuurea were 
Wtea to overcome t::'c .a.ortfaU of SCIST in IOC, it wu replied tbat abc 
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backlog fiJUI'CI wbicb were 39 • OIl 31.12.1993 b. boca reduced to 20 • 
OD 1.1.1995. The backlo, of 1 sea aad 6 ST. eDtI iD Group A acrviccl 
i.e. Rclearcb OffICer. ManagelDCDt Traiacea. 1be backIo, of 5 sea aad 2 
ST. exist iD Group C scrviccl i.e. Ovcnecr/EaaiDeerin, AuiltaDt Pb~ 
cist. Technical Gr. V. Operator D. Typist-Cierk. The backlOi of 1 SC IDd 
5 STs is ltiU existing in Group D. 

2.12 The Committee were informed that the offen iD favour of 4 ST. iD 
Group A and 3 ST. in Group D bave already been illued aDd candidatea 
are expected to join by the end of Much. 95. 

2.13 The Committee "'ere abo informed that to oven:ome the IbortfaII 
of SCIST in OICL 47 SCIST candidates in non-officen ca&eaory were 
recruited as trainees on conceuional ground durin, 1991-94. of wbicb <to 
were absorbed against regular vacancies and 2 who dclcrtcd traiDina 
without notice could not be offered employment. Remainin, 5 candidatca 
who are presently under going training would be offered employment 
subject to their completing the training auceufully in the year 1995. 

2.14 When the Committee wanted to k.now by what time the backJol is 
expected to be wiped out. it was stated that IOCL propolCl to undertake 
Special Recruitment Drive (SRD) in order to clear the remaining backlon, 
and it is expected to be cleared by 30.9.1995. 

2.15 On being questioned by the Committee about tbe backlol the 
Chairman JOCL explained W At prescnt no vacancy exists in the padc of 
Enll. Assn .• Typist-Clerk etc. We will tak.e up this wben there is a 
vacancy. Total production in the Barauni Refmery of 10CL is 3.3 million 
tonne. But we have achieved only 2.2 million tonne. Once we achieve 
production of 3.3 million tonne we will fill up the vacancy. Besides. aU 
sincere efforts are being done to lee tbat tbe IMdti0g is filled up. We wiD 
take note of your guidance." 

(c) Staff Strelllth aDd ShortfalII 
2.16 The Staff strength and the shortfalls in aU the cate,one. of poets as 

on 1.1.1993. 1.1.1994 and 1.1.1995 was stated to be as undcr:-

Year Group of Tocal No. Number of Perc:eaIate of 
poll of 

e~ sc ST IC IT 

2 3 .. 5 6 7 

1.1.93 A (lowest ruaa) 21St :J99 9S 13 .• 3.33 
B lOlO 27S 62 9.01 2.05 
C 19116 32DO 1111 16.7" 5.1. 
D(~ 3148 731 2S4 23 ..... 1.0'7 

S-.-n) 
D (Sweepen, 151 127 7 IUJ ..... 
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2 3 4 5 • 6 7 

1.1.4)& A (lowllt filii&) 2153 417 151 lUI 5.29 
B 3333 320 ~ 'UO 2.61 
C 19613 3464 1222 17.66 ';.23 

D (EsdudiDI 2323 553 232 23.10 9.99 
5wcepcn) 

D(Sweepen) 118 86 9 n .• 7.63 
1.1.95 A (IoWCllt filii&) 2870 4.56 148 15 •• 5.15 

B 3662 393 101 10.73 2.75 
C 19461 3575 1286 18.37 6.60 
D (BlldudiDa 192A 451 110 23.44 9.35 
5wepen) 

D(5weepen) 101 62 6 61.3 5.94 

2.17 It ia oblcrved from tbe fipres of staff strengtb tbat the per ccnt of 
sea and STs in Group A serviccs as on 1.1.93 were 13.98 and 3.33 
respectively. The reprcacntation of sea and STs improved to 14.61% and 
5.29% respectively as on 1.1.94 and IS.88 and 5.15 u on 1.1.95. It is 
concluded that tbere ia an increasing trend in the percentage of SCIST 
employees in IOCL during the lut 3 yean. If the fisures of SCIST staff 
strenath are oblcrved in Group 'B' services durin, tbe lut three years, it ia 
anlysed that the percentage of SCIST staff was 11.13 as on 1.1. 93 wbich 
increased to 12.21 as on 1.1.94 and to 13.48 as on 1.1.95. The reprcacnta-
tion of sea and STs in ,rade C and D is more tban tbe prescribed 
percentage. 

2.18 Wben the Committee _asked the rcuona for the shortfall, it was 
informed that sbortfaU was to be compared with reference to the 
recruitment made after lC}71 wben tbe Presidential Directives on SCIST 
were made applicable and not with reference to manpower SlrenJlh as 
existin, today. The Presidential directives came into force in IOCL on 
24.3.71, in all 28,325 candidates have been recruited in various cateJOnes 
.,ainat which 5311 sea and 2155 STa i.e. 18.75% and 7.6% respectively 
bave been recruited as against 15% for SC and 7.5% for ST. The 
reservation quota has thus been fully achieved. 

1.19 The CoaunIttee DOte that despite the m .... ve nc:ruItmeDt uerdae 
IndwllDa SRD uadertaken by JOCL during the yean 1991, 1993, .... 1994, 
10 nu up the bac:kIoa .acaoca. of SCalST •• The backIoa of SCI aM ST. Ia 
Croup At card D posta .tID aIItI. The poIlUoa bu Impro.. wblch II 
nident lrom the backlot ftgun. The backIo& nurea lor scs a ST. Ia aU 
the catecoria were 50 and 106 ....... d.ely III 1m wbleb bu ..... reduced 
10 9 and 15 rapecU.ely In 1994. Tbe backIoa poIItio. In raped of ST 
ca .... ldat. partlcularl1 bu ..... loud wone especlall1 In ...... A ........ 



Tbe reaaa III ... --YallabWlJ til SCIST cu ....... II ... CIOIIYIDdDa. TIle 
n ......... d •• of JOCL _pl •• ned ....................... IIDc:III'e ..... 
ue beIq .... de 10 de8r &be btckloa ItJ 31.'.95. TIle CommIu., 1IMntan, 
.......... mead abat IIDc:en ..... IbouId be .... ItJ JOCL ....... _ &be 
baekloa at the .... 1IeIt u ......... ItJ tile ..."....aatIft ., JOCL 



CIIAPTER m 

PROMOTION 

(a) Proaaotloa Pl'OCIedare 

3.1 The Committee were informed that promotions of employees to 
various categories of posts in tbe 10CL upto the lowest lUIlI of Jroup 'A' 
were made in terms of Promotion Policy agreed to bctwcca the Manage-
ment and Unions under settleJDeDts. The promotioDa are effcc:tcd on tbe 
basis of wcightage assigned to seniority, performance (as per ACR) and 
qualification. An employee. bas to complete minimum eligibility period of 
4 years in his existing grade as 011 30th June in the year of promotion for 
being eligible to be considered for promotion. 

3.2 On bcing asked about the concessiOn/relaxations given to SCIST 
employees while considering them for promotion. it was replied that for 
promotion by selection within Group 'A' posts, carrying the ultimate salary 
of Rs. 6900/- p.m. or less (revised). there was no reservation. However, if 
an SCIST offICer eligible for promotion is senior enough so as to be within 
the number of vacancies. he is promoted against one of the vacancies 
provided he is not considered unfit for such promotion. 

(b) PromotlOD ..... durllll tile last J years 

3.3 The Committee were informed tbat the total number of employees 
promoted in YOCl in various groups of posts during 1992. 1993 and 1994 
and the number of SCs and STs amongst tbem was as under: 

Category of Tote. no. of No. of Pfl"Ot'IItaF of No. 0( 

PoslIIYean Employees PosIS b8dt1oc 
promoted filled SC ST vecanaal 

Ihonfall 
SC ST 

SC ST 

Fro", Groy B 10 .4 
1992 297 52 t7 17.SO S.72 -7 5 
1993 274 35 13 12.17 4.74 6 II 
1994 208 10 11 14"2 5.28 1 5 
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c.e,or, 01 Total 110. 01 No. of .......... 01 No. 01 
PoIIsIY ... ~ .... bIctIot 

JIIOIIIC*d tilled SC ST _dell ..... 
SC ST 

SC ST 

Fro. GrDtIp CaD. 
19f1 - 91 21 16.07 3.71 -6 21 
1993 5J6 86 2J 16.0. 4.29 -6 17 
19M ,. 91 25 15.21 4.l1 -1 :II 
".". c;,.-. DaDe 
.......... a-pC 
1992 1627 244 120 15.00 7.37 0 2 
1993 ISO] 132 93 15.43 6.18 -7 :II 
19M 1497 274 119 18.30 7.94 -49 -7 

3.4 It would be ICeD from the abovc ltatcmcqt that thc shortfall of sea 
and STs in promotion from Group B to A was 1 and S respectivcly and 
20 STs in case of promotioa from Group C to B durin, 1994. 

3.S On bcias asked thc reuoaa for these shortfalls it was stated that 
DOD-availability of required number of cliaiblc SC/ST cmploycca in 
rcspcctivc fccdcr c:adrca for promotion, and wide variation in the 
prescribed perccotqcl of raervation in direct recruitment and promotion 
rosten in IOIDC of the States are the major reUODI for shortfall. Besides, 
IOCL is a multi-unit Oraaaiaation with ICparate employee seniority. 
Rosten are maintained separately for eac:b unit, and, therefore, any 
additional SCST cmployees available at one location cannot be adjusted 
at other location. 

3.6 Whcn the Committee enquired by what time thc shortfalll arc 
, likely to be cleared, it was replied that thc shortfalls could be c1cared to 

the extent of availability of cli&ible SCIST cmploycca in respective feeder 
cadres for promotion. 

3.7 On beinl questioned by the Committee whether pre-promotion 
trainin, was provided to SCIST candidates to makc them suitable for 
promotion, it was replied that cadl reaion/unit of thc corporation has its 
own trunin, centre where various in-hoUle traininl proarammca are 
conducted for all employees, indudia& SCIST, at various levcls. 

3.8 1bc Committee further wanted to know the number of SCIST 
offaccn who havc been superseded by JCDCraI candidates durin, the last 3 
yean aad mcasurca tUCD to brio, them upto thc required standard. It 
wu replied that DO SCIST officer who was senior enoulh to be within 
tbe IIUIIlbcr of VKUcies wa supcneded. Since tbe promotion policy 
followed in IOCL was basically mcrit-oricnted whic:b provide for open 
competition amonpt aU clipblc officen bclonaina to Fneral as well as 
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SCIST cate.ory. It wa further ltatcd tbat candidatea beloaFaa to both 
,eacral u weD u SCIST cateJOriea were tcchDi<:aUy aupeneded by their 
better-qualificd and better-ratccl aol1eapea. 

3.9 The number of SCIST candidates u weD u Fnerll candidates who 
were technically superseded by their better qualified coUeapea durin, the 
lut 3 yean were u under: 

Diviloa 

RltP 
Mtirketia, 

Total 

1992 1993 19M 

sc ST a... SC ST a... SC ST a... 
29 
40 

5 
6 

fIJ 11 

80 

332 20 5 
1013 50 11 

1345 70 16 

86 

285 l2 7 
774 '72 24 

1059 104 31 

135 

373 
167 

1240 

3.10 It hu been observed from the figures that the SC/ST employees 
tecbnicaUy superseded durina 1992 were 80 which increased to 86 in 1993 
and 135 in 1994. When the Committee enquired about the meaures taken 
to brina SC/ST officers to improve their performance, it wu atated that. 
'pecialised traininp were conducted for aU &rades of officers to improve 
their knowledle and skill. The IOCL hu alIo introduced an incentive 
scheme under which monetary awards are given to employees for acquiring 
higher levels of qualification. 

3.11 On beina uked by tbe Committee on de-reservation it wu 
informed that the dc-reservation wu mainly due to non-availability of 
eligible SCIST employees in tbe concerned feeder cadres. 

3.12 The Committee were further informed that tbe followinl number of 
reserved vacancies in promotion lapsed durina 1991, 1992 and 1993: 

Year 

1991 
1992 
199J 

From Group 
BtoA 

SC 

8 
6 
5 

from Group 
CtoB 

ST SC 

7 31 
6 10 
3 8 

From Group 
DtoCaad 

wklaia Group C 

ST SC ST 

17 14 13 
14 16 18 
4 15 16 

TOAI 

90 
70 
51 .• 
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3.13 It is obaerved from the figures that 90 J'CICrved posts in promotion 
lapsed in 1991, 70 in 1992 and 51 in 1993. On bein, asked about the 
special efforts made by the 10CL to avoid lapse of J'CICrved posts in 
promotion, the IOCL suggested to bring at par the percentale of 
reservation in direct recruitment, as weD as promotion lI'oupin, of posts 

• and Exchange of reservation between SC and ST employees in the lame 
year of promotion. 

3.14 Tbe Committee note with concern that there bal been a shortfall or 5 
STI III tbe catqory of promotion from Group B to Group A poItI aDd 10 
STI from Group C to B III JOCL durln& 1994. The Committee also note 
wllb dismay that 90 POlts reserved lor SCIISTI In pro ... otlon Japled In 
1991, 70 In 1991 aDd 51 In 1993. Tbe usual plea 01 non-availabWty 01 

... suitable Sc/sT candidates II hardly convlnclnc. The Committee desire lbat 
JOCL Ihould clear the shortlaU In promotions In respect 01 STI at lbe 
earDest, If possible by relaxlna the mlnlmum quaUtyIDa period 01 service for 
ST candidates 10 that there II no oec:uIon 101' shortlaU or backloa 01 
reserved vacancies. Tbe Committee allO recommend lbat to overcome tbe 
DOn-avaUablUty 01 eUlible ST candidates, III the leeder cadre the promo-
tional POlts shouid temporarUy be diverted to direct recruitment. 

3.15 The Committee also reant to note that 301 SCIST employees were 
. superseded d~1 1991-94. The C8MI 01 lu...,--lon 01 SCIST employees 

were 80 In, 1991 wbleb IIIcreued to 86111 1993 aDd 135 In 1994. Tbo. the 
JOCL has been provldlnc the lpeclallaed tralnlnc and monetary awarda to 
SC~I to Improve their performance, the IIIcreaaInJ trend ollUpe ..... n 
II a matter 01 concern. The Committee recommend that JOCL should make 
aU out efforts to avoid lupenealon of SCIISTI. 



CHAPTER IV 

MEASURES TO IMPROVE RESERVATION 

(a) Faile Cute Certlftcatea 

4.1 The Committee were informed that there were 8 cases of false caste 
certificates in the IOCL out of which the services of four employees were 
terminated, 3 cases are pending before the High Court of Madras and 
remaining one case is presently under investigation by the District 
Authority. I.-

4.2 The Committee, were also informed that besides. the instances of 
obtaining employment in the 10CL on the basis of false caste certificate, 
there are instances where people have obtained gas/petrol agencies on the 
basis of false caste certificates. When the Committee enquired the 
verification of caste certificates for issuing gas/petrol agencies has been not 
dealt seriously, the representatives of the Ministry replied: 

"I have made a note of it. I will look into it." 

4.3 The Committee note with concern that tbere were 8 Instances of false 
casle certificales In IOCL out of which 3 cases are pending before the High 
Court of Madras and one case Is under Investigation by the District 
Authority. The Committee desire that the matter should be punued 
vlaorously by tbe IOCL for early verlftc:atloD of the certlftcates aDd early 
disposal of pendlna court cues 10 that aenuIne SCs and STs are not 
deprived of their Constitutional rights. 

(b) Redreual or Complaints/Grievances 

4.4 when the Committee wanted to know the procedure for redressal of 
grievances of SCIST employees in IOeL, it was replied that a SCIST cell 
is functioning at each unit under the control of the Liaison Officer for 
speedy redressal of the grievances. Apart from this, a grievance register is 
also mamtained for registering grievances received from SCIST employees 
in order to ensure prompt disposal of their grievances. 

4.5 On being enquired by the Committee abount the number of 
complaints received from SCIST employees during the last 3 it was stated 

'-J 

14 



IS 

that tbe following complaintslarievances were received durin, the year 
1991 to 1993:-

Uni&lEatabiishment 

R&tP Division 

Assam Oil Division 

R&tD Cenlre 

~ Markelinl Divisioa 

TOIaI 

1991 

14 

17 

31 

No. of Complaiall Received 
from SCIST 

1992 

6 

1 

3 

10 

1993 

8 

13 

4.6 When asked about the nature of these complaints and the time taken 
for their disposal, it was replied that the complaints received from SCIST 
employees mainly pertain to transfer and promotion and the same are 
cleared at the earliest, and none is pendin, with them at present. 

4.7 The COIDIIllUee learn abat the majority or the complainli rece.lved 
from ~T employ .. 01 JOCL relate to a A P Division aud markeUoI 
division. The CommiUee aIIo DOte that the tota1 complaints received from 
SCIISTs were 31 In 1991, 10 lD 1991 aDd 13 lD 1993. The Committee 
further Dote that the p1evaDCellcomplalDll maIDly pertalD to traaller aDd 
promotloD. The Committee, tbenlore, recommend that the complaIDll of 
SCIST employ .. relaUoI to promotion aDd traIUIer sbould be eOOlldered 
lympathellcaUy by the autborltlel coDeemed. 

(e) Tralolill Abroad 
4.8 The Committee have been informed that employeea are nominated 

for technical and general manalement traininl proarammCl under UNDPI 
UNIDO/COLOMBO Plan ctc. However the final selcctioaa are made by 
concerned training institutioDl themselves, out of tbe nomincea recom-
mended. While makin, nomination, normally semor executives wiitl 
appropriate qualifications, experience and aptitude are considered. Siace 
the availability of senior executives bclODJing to SCIST are limited, thil 
factor also Iell reflected in tbe final ICIect list. 

4.9 When tbe Committee wanted to know about tbe total Dumber of 
employCCl ICnt abroad for traininJllCminanllymposialconfercnc:ea etc. 
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and SCIST amon, them durin, the last three years it was stated that 
followin, employcca were sent abroad for traininglseminar&lsymposia/ 
conference etc. durin, 1991 to 1993:-

Year "raini~ Semin.rlS~nl~ialConferel\c:es 
fOial n- To .. l SC ST 

1991 16 14 
1992 26 12 
1993 10 17 

4.10 It is observed from the fi,ures that out of 30 employees deputed for 
tmnin, abroad or attended seminars/symposia/conferences in 1991 one .. 
belon .. to SCIST out of 48 employees sent abroad during 1992. only 2 
were SCs. In 1993 the position further deteriorated when out of 27. only 
one SC wu lent abroad for training. 

4.11 On bein, asked about lending less number of SCslSTs for training 
abroad, the CoQlmittee were informed during evidence that only senior 
officers are lent for training abroad. At present fOCL has very few senior 
officers belongin, to SCslSTs. As soon as officers of SCslSTs arc available 
at llenior level they will be considered for training abroad. 

4.12 On bein, enquired about special measures taken to improve the 
reprcscntation of sea Ii STs for training abroad, it was replied that a large 
number of SCIST candidates have been employed at the induction level 
i.I. salary arade 'A' and, therefore, representation in the higher 'executive 
level is expected to improve in the years to come. It has been further 
added that the criterion for nomination of executives for training abroad is 
under consideration for moderation. in order to give appropriate relaxation 
to SCIST executives and consequently improve their representation in the 
nominations being considered for training abroad. 

4.13 When the Committee desired to know whether these specialised 
traininp are beneficial' to the employees. it was stated that thelle 
specialised traininp are beneficial to the candidates as such trainings arc 
buically aimed at broadenina the horizon of the executive and also to 
impart knowledge and skilla which are necessary to make him effective in 
the organisation. The candidates returning from training abroad arc 
required to draw up action plans to be executed by them for overall 
orpnisational deve'opment. 

4.14 The Committee are anbaPPJ to DOle that out of 105 employees who 
wen depated ...... for 1n1D1D, or wbo atteodeel temlnan Isympolla I 
coaIenaces durlq 1991 to 1993, abe ftprelelltatlon of SCs aad STs w .. 4 
ud ....... pectlvely. Tbe nuoa attributed for DOII-avaUabUlty of SC 1ST 
........ •• __ executive level Is DOt coavlDclq. The Committee feel 
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thai IIDcere elfortl ban Dot beeD made by (OCL In maklnl SC 1ST 
penoaoel aYllUabie for tralnlnl abroad. 

4.15 The Committee recommend that the criteria for nomination of 
executives for traiDlq abroad should be suitably relaxed to make SC 1ST 
oftlcen available for traiDlDa abroad. The Committee further recommend 
that the JOCL should enmre that an adequate Dumber of SC and ST 
employees are deputed for kalnlnl abroad or for aUendlnl seminars I 
Iymposlal conferences. 

(d) Deputation 

4.16 The Committee were informed that out of 51 posts currently filled 
up in IOC on deputation from other Government Departments, 10 posts 
are held by SC/ST persons. Similarly, the employees of loe sent on 
deputation to other Departments are as under: 

4.17 As per the information furnished to the Coml iltee, it is observed 
that out of 44 employees sent on deputation in 199::'. 5 belonged to SC 
category and none from ST category, in 1993, out of 45 employees SCs 
and STs were 4 and 2 respectively and in 1994, out of 13 employees, SCs 
and STs were 1 and nil respectively. 

4.18 When the Committee asked the reasons for not sending any ST 
employee on deputation during 1992 and 1994, it was stated thaI the 
selection ior deputation is made by borrowing organisation. JOCl docs not 
have any decision-making role except sponsoring the names of suitable 
candidates meeting the requirements prescribed by them. 

4.19 The Committee note with concern that out of 121 employees of JOCL 
wbo are on deputatioD to other Departments durllll 1992 to 1994, 
13 beionpd to SCI IUId only 1 to STs. Tbe reason for thll poor 
representation of SCI and STI II stated to be that the IIeIectlOD for 
deputation II made by borrowlq ol'lanlsatlon and JOCL don not bave any 
dedaIon maid.. role euept lponlOrlnl tbe DIUIIes of lui table candidates. 
The Committee recommend the IOCL to consider favounbly the caRl of 
SC I ST candidates for lpoosorlnl tbem for deputation to other Depart-
ments 10 that the repraentatlon of these weaker aectlons of the IOClety could 
be Improved. 
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(e) Seeoadment to Forelln Compaaiea 

4.20 The Committee were informed the number of officers selected by 
other institutiof'S for secobdment to foreign companies are as under: 

Yur 

1992 
1993 
1994 

Toeal 

23 
JO 
21 

sc 

2 
1 
3 

ST 

4.21 It is observed from the figures that in the year 1992 out of 23 
employees lelected by other institutions for secondment to foreign com-
panies, nro belonged to sea category, in 1993, oat of 30, only one 
belon.ed to SC and in 1994, out of 21, only 3 were SCs but none was from 
STs during thele three years. 

4.22 When the Committee wanted to know the reasons as to why the 
number of general candidates for secondment abroad are increasin. and 
those of sea and STs not improvina, it was stated that IOCL has DO 
control on tlae selection of employees for secondment on foreign assian-
ment as it is done by Petroleum India International, which is a consortium 
of Petroleum Undertaking in India. The list of eligilile employees are 
forwarded by Member Companies to Petroleum India International. which 
in tum makes the final selection in consultation with the borrowing foreign 
companies. 

4.13 The Committee note with concern tbat oat ~ 74 employees _Ieded 
by other Instltutlonl for secondment to forelp companies, tbere were 
6 from SC catqory and none from ST catqory. Tbe reuoD liVeD W .. tbat 
JOCL bas no .y In ftaaI _.tlOD of It I employees Is not acceptable. The 
Committee .110 note tbat the Dames 01 employees for secondmeDt ........ 
are forwarded by member companies to Petroleum Indl. Internatloaal 
wbleb makes the filial .lec:tIoa. The Committee, therefore, recommend tbat 
beacelorth the JOCL Ibould coaalder tbe cues ~ eDalble SC/ST emplo,... 
r.vourably for MCOIIdment .bro8d. 

(f) J're.ncnIlhDeDt 1'rabdaa 
4.24 The Committee were informed th.t IOCL provides pre-recruitment 

trainin. to SClST candidates for Itenoarapher, typist-clerk .nd operatorl 
instrument technician on • coDIOlidated stipend for a specified period. It 
was allo stated that thCle traininp are provided to SC/ST candidates on 
relaxed standards. Later, they arc absorbed apinlt repaler reierved 
vac:anc:iCI lubject to pIIIiD. lkilVtndc tests as per job specification 
prescribed for SCIST candidates. 
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4.25 On JOiD, about the number of SCIST candidates provided pre-
rcc:ruitment traiDina during tbe last 3 years it was stated that tbe foDowing 
SCIST candidates were provided pre-recruitment trainiD, durina 1991 to 
1993:-

Year SC ST Total 

1991 5 ~ 5 10 
1992 4 2 6 
1993 I II 26 
1994 1 4 5 

18 29 47 

4.16 The COIIUDIttee DOte that 47 SCIST caadJdata wwe provided pre-
recruitment traIDIq durlDa 1991 10 1994. Out of 47 SC/ST caadld.ta 
enrolled for pre-recruitment tnlolol. 40 SC/ST c:aadldatel who completed 
their tralolol lUc:ceufuUy were .blOrbed In the retu1ar scale. The remaln-
IDa two c:andldates who deserted the tnlolol wwe not ablOrbed. It hal been 
further added that 5 tralnees (1 SC &r 4 ST) have beea ellialed duriDa 
1995, they wW be ablOrbed durlDa 1995 Itself. Their ablOrptloo wUl be 
IUbJect 10 their c:ompletlol the tnlnlnl. The Committee appieclate the 
efforts oa the part of JOCL In ablOrblnl 40 SC/ST candldatel who 
completed their tnlolol luc:c:eafully durlnl the lut three yean. The 
Committee hope that JOCL would malDtaln that spirit In future allo. 
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3. 1.14 

4. 1.1S 

APPENDIX 
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Summary of ConcluaionalRec:ommendationa 
contained in the Report 

Recommendation 

3 

The Committee oblerve that the potts of functional 
Directors OD tbe Board of JOC are filled on tbe 
recommendations of the Public Enterprises Selection 
Board (PESB). The recommendation of the PESB is 
conaidered in the Ministry and after obtaining the 
approval of the AppQintment Committee of the 
Cabinet, the candidate is appointed. The Committee 
further note that the Part time Directors are appointed • 
on the Board of IOC by the Ministry of Petroleum and 
Natural Gas, as per the provision of the Articles of 
Associations of the Company. 

The Committee note that one of the part time 
Directors belongs to Scheduled Caste but there is no 
prOVISion of 
appointing any Director belonging to Sc/sT on the 
~oard of Directors. The Committee regret to note that 
at present there are 8 functional directors but none of L 

them is belonging to Sc/sT. 

Asper para 2.1 of the Brochure on reservation for 
sea and STs (8th Edition) brought out by the Ministry 
of Personnel, Public Grievances and Pensions, there is 
reservation of 15% and 7.5% for sea and STs in all 
appointment to Group A posts filled by direct recruit-
ment through nomination/advertisement. 

The Committee further note that the post of Func-
tional Directors on t:lC Board of IOCL has not been 
exempted from the purview of reservation orders (para 
3.2 of the Brochure). Therefore, the reply of the 
Ministry that there is no reservation for appointment to 
the post of Functional Directors is not in accordance 
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6. 2.19 

7. 3.14 
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with the provision of raervation policy of tbe Govern-
ment of 1Ddia. 
The Committee is of _ vicw that with Ierioua efforts. 
it should Dot be difficult fol the MiDiatry to find out a 
penon of merit and compeiCnce from SCIST cateaories 
for inclusion in the Board of Directors. The Committee, 
tberefore, recommend that henceforth all appointmenll 
of Functional Directors mould be made u per the 
provision of rosters prescribed for Group A poIlI. 

The Committee DOte that delpite the maaivc recruit-
ment CJlerc:ilc includiq SaD undertaken by JOCL 
durin, the yean 1992. 1993 and 1994, to fin up the 
backlo, vacanciea of SCII'STs. The hacklo, of sea and 
STs in Group A, C and D postsstiD exists. The position 
bu improved mucb which is evident from the hacklo, 
figures. The backlol filures for sea and STs in aU tbe 
cate,ories were 20 and 71 respectively in i992 which has 
reduced to 14 and 34 respectively in 1994. The backlo, 
position in rcspcct of ST candidates particularly has 
been found worse especially in Grade A services. The 
reuon of non-availability of SCIST candidates is not 
convincin,. The representatives of JOCL explained 
durin, evidence that aU sincere efforts are bein, made 
to clear the backlo, by 30.9.95. The Committee. there-
fore. recommend that sincere effo~. should be made by 
JOCL to wipe out the backlo, at tbe earliest as usured 
by tbe representatives of IOCL. 

The Committee note witb concern that there has been a 
sbortfall of 5 STs in tbe c;a~lory of promotion from 
Group B to Group A posts,and 20 ST. from Group C 
to B in JOCL durin, 1994. The Committee also DOte 
witb dismay that 90 posll reserved for SCllSTs in 
promotion lapsed in 1991. 70 in 1992 and 51 in 1993. 
The usual plea of Don-availability of suitable SC/ST 
candidates is bardly convincinl. The Committee desire 
that IOCL should clear tbe sbJ)rtfall in promotions in 
respect of ST. at the. earliest, ifpouible by relaxin, the 



1 2 

8. 3.15 

9. 4.3 

10. 4.7 
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minimum qualijyiq period of ICmcc for ST caadidatea 
10 tbat there is DO occuion for sbortfaU or bacIdoa of 
reserved vacancies. The Committee aIao recommend 
that to overcome the non-availability of elipblc ST 
candidatea, in the feeder cadre the promotional posta 
should temporanly be diverted to direct recruitment. 

The Committee also regret to note that 301 SCIST 
employees were superseded in technical &rades during 
1992-94. The CUCI of supencuion of SClST employcea 
were 80 in 1992 which incrCIICd to 86 in 1993 and 135 
in 1994. Thouah the IOCL has been providing the 
specialised training and monetary awarda to SCslSTs to 
improve their performance, the increasing trend of 
supersession cases is alarm ina. The Committee recom-
mend the IOCL to make all out effoN to avoid 
supencssion of SC&lST$ in technical grades. 

The Committee feel unhappy to note that there were 
8 instances of false caste certificates in IOCL out of 
which 3 casea are pending before the High Court of 
Madras and one case is under inveatigation by the 
District Authority. The Committee desire that the 
matter should be pursued vigorously by the IOCL for 
early verification of the certificates and early disposal of 
pending court cases 10 that genuine SCs and STs are not 
deprived of their Constitutional rights. 

The Committee learn that the majority of the com-
plainta reCeived from SCIST employccs of IOCL relate 
to R &: P Division and marketing division. The Commit-
tcc also note that the total complainta received from 
SCalSTs were 31 in 1991, 10 in 1992 and 13 in 1993. 
The Committee further note that tbe grievances/com-
plaints mainly pertain to transfer and promotion. The 
Committee feel that due to the social statUi of SCalSTs 
it becomes difficult for them to get accommodation in 
remote areas. The Committee, therefore, recommend 
that the complaints of SCIST employees relating to 
promotion and transfer should be considered sympathet-
ically by the authoritiea concerned. 

The Committee are unhappy to note that out of 
105 employeea who were deputed abroad for training or 
who attended seminars/symposia/conferences during 
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12. 4.15 

13. 4.19 

14. 4.23 

15. 4.26 
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1991 to 1993, tbe reprueatatioD of sea ad STI W. 
.. ad nil reapoctively. The reaIOD attributed for thiI is 
non-availabiUty of SC'ST penonnel at acnior executive 
level is not convincing. The Committee feel that aiacere 
efforU have DOt beeD made by IOCL in makin,'SC'ST 
personnel available for train in, .broad. 

The Committee recommend tbat the criteria for 
nomination of exccutives for training .broad Ihould be 
luitably relaxed to make SCIST officen available for 
trainin& abroad. The Committee furtbcr recommend 
tbat the lOCI.. mould ensure that a adequate number 
of SC and ST employcca arc deputed for trainin, 
abroad or for attending scminar&i'sy,mpoeialconferenCCl. 

The Committee note with concern that out of 121 
employees of IOCL wbo arc on deputation to other 
departments during 1992 to 1994, 13 belonged to sea 
and only 2 to ST.. The reason for this poor repl'ClCDta-
tiOD of SCI and STI ltated to be that the ICIcctioD for 
d~putation is made borrowing organisatioa and IOCL 
does not have any decision makin, role except lpoOlOr-
ing the names of sucb candidates. The Committee 
recommend the IOCL to coDJicier favourably the cues 
of SC'ST candidates for sponaoring for deputation to 
otber departments 10 that representation of these 
weaker acctiODJ of the society be improvod. 
The Committee note witb concern that out of 
74 employees aclectcd by other institutions for accond-
ment to foreip companies, there were 6 from SC 
category and none from ST cate.ory. The reason that 
IOCL has DO say in fmal aclectioD of its employees is 
Dot acceptable. The Committee allo DOte that the 
names of employees for accondment abroad are for-
warded by member companies to Petroleum IDdiI 
International which makes the final aclecdoD. The 
Committee, therefore, recommend that bencefortb the 
IOCL should consider the cues of eliaible SCIST 
employees favourably for ICCODdment abroad. 
The Committee DOte that 47 SCIST candidates were 
provided pre-rec:ruitmeDt trainin, durin, 1991 to 1994. 
Out of r7 SC'ST candidates enroUed for pre-recruit-
ment trainina, 40 SCIST candidates who completed 
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their traiDia& .aucceufu1Iy were Ibeorbod ill tbe reaular 
aca1e. The remliDiq two caadida .. wllo deIertcd tile 
trainin, were not ablorbed. It b. beca further added 
that 5 traiDeca (1 SC • " ST) have beea eoppd durina 
1995, they will·be ablorbed duriDa 1995 itIClf. 1)eir 
ablOrptioD will be lubicc\)o their completiq tbe 
training. The Committee appreciate the effortl OD the 
part of loa. in ablorbiq 40 SCIST caadidatel who 
completed tbeir traiDiD, 1Uc:cellfully durin. the lilt 
three ycars. The Committee hope tbe loa. would 
maintain that spirit in future also. 
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